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Utiar Pradesh Shasan 

Sansthagat Vitta, Kar Evam Nibandhan Anubhag 2 

10s of elause (3) of Article 348 of the Constitution, the 
to omer the publication of the following English translation of 

Govemment natit cation a9 KA.NL-2-GG6 /XI-9(42 VI7- UP. Actel-2017-Order() 2.4) 

2017 Dated April \9-.2018:- 

   

   
  

NOTIFICATION 

  

  

G8 © NLGRVIT- UP.Act1-2017-Order- (129-2018 
Lucknow : Dated : April 19 2018 

in exercise of the powers conferred by section 128 of the Uttar PradeshGoods and 

Services Tax Act. 2017 (CP. Act no, 1 of 2017), read with section 21 of the Uiuar Pradesh 

sonra clauses Act, 1904 (LP. Act na, 1 of 1904), the Governor, on the recommendation of 

‘he Counell, heresy rescinés the notification no.KA.NE2-1572X19 (47 17> U.P, Aete1-2017- 

Pr sec105)-2078 died 31-03-2018, except as respects things done or omitted tobe done befure 

such rescission. 

2. This notification shall be deemed to have come into force from the 7 day of 

March 2018. 

By Order, 

(Alok Sinha) 
‘Apar Mukhiya Sachiv


